21 Scumdrabed ond

SHRY JAGHVAN RAM:1 beg to

move ;
*‘That the Bill be passed’.
MR. SPEAKER : The question I1s :
“That the Bill be passed™.

The motlon was adopted

[ ——

13.18 bns

SECUNDERABAD AND AURAN-

GABAD CANTONMENTS HOUSE

RENT CONTROL LAW (REPEAL)
BILL

THE MINISTER OF DEFENEC (SHRI
AGJIVAN RAM) : 1 beg to mave :

‘“That the Brll to provide for the rep-
eal of the Secunderabad and Auranga-
bad Cantonments House Rent Control
Law, 1949 as pasved by Rajva Sabha,
be taken mto consideration *’
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MR. SPEAKLR * Motion moved :

*“That the Bill to provide for the repeal
of the Secupderab.d and Aurangabad
Cenior mei ts House Rent Cont.ol Law,
194y, as passed by Rajya Sabha, be
taken intv considesation*’.

SHRI SOMNATH CHATTERJEE
(Burdwan) This 1s also an innocuous Bill
I would only like to sibmit that by apply-
ug the piovisions of the Bill whih we
have just Pawsed, the object of the present
Bill could have been achieved and the
present Bill could have been avoided, bica-
use the wnteniicn of both the Bills 15 the
same If the mication .5 to apply the lo al
rent contiol law in the Cantonments at
Secunderabad and Aurangsbad, that could
have been achieved by the application of
the Bill whuch we have just passed or by
1ssuing & notification under that Bill and
by allowing stmplicieors the old law 10
lapse. | do not know why this has not been
done Sofar as the od law 15 concerned
which 1s sought 1o be repealed, we have no
information as to how this law was aganst
the inteiests of the tenants and other
weaker sections. 50 far as th s Bill 18 conce-
rned, we support tlus B.dl and we submit
only this that the notification that 1s inen-
ded to be issued should be issued at (he
earliest so that there may not be any tune

lag

SHRI JAGJIVAN RAM , | aswre that
the natification will be 1.sued very soon and
there will be no time lug

MR SPEAKER . The questuon i
“That the Bill to provide for the
repeal of the Secunderabad and
Aurangabad Cantonments House
Rent Conirol Law, 1949, as passed
by Rajya Sabha, be taken into
consideratior,””

The motion was adopted,

MR. SPEAKER : 1 shall now prt the
clauses.



223 Arrest of Member

{Mr. Speaker]
The question is :
That Clause 2 to 4, ‘clause 1, the

Enacting Formuia and the Titie
stand part of the Bill.”

The motion was adopted.
Clause 2 to 4, Clanse 1, the Enacting
Formula and the Title were added to
the Bdl.

SHRI JAGJIVAN RAM :
move!

I beg to

*‘That the Bill be passed”
MR. SPEAKER : The question Is:
“That the Bill be passed"

SHRI 8. M. BANERJEE (Kanpur) © Let
us have the quorum and then the Bill be
passed.

MR. SPEAKER : The quorum is all
right, but there are no speakers, We are
badly in need of speakers,

We had decided that during lunch we
need not press for the quorum. The quorum
bell is being rung .....Now there is quorum
It should not have happened, because we
bave agreed that we will not raise it during

the lunch hour, but still, even now, there
is quotum.

The question 1s:
*“That the Bill be passed.”

The motian was adopred.

LY

13.26 brs,

ARREST OF MEMBER—Comd.
(Shri A. K Gopalan)

MR. SPEAKER : 1 have to inform the
House that 1 have received the following
wireless message, dated the 26th May, 1972,
from the Commissioner of Police, Trivand-

U —
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“shri A, K. Gopalen, Mamber, Lok
Sabha, who was removed and produged
before the Sub-Magistrate, Trivand.om,
earlier in petiy case No. 9772 of
Poojappura Police Stauon of the same
Cuurt, refused to leave thé Courrt Hal
through released by the Court at 17.10
hours on the 25th May, 1972. He
persisted to remain in the Court Hall
disregarding  the reguesis of Conrt
Officials and disobeying lawfnl direcrion
of police. The Magistrate had also
complained to the police about this.
Hence he was removed from the Court
Hall at 22.45 hours on the 25th May,
1972. under Section 32 (2) of Kerala
Police Act, 1960, and produced before
Sub-Magistrate, Court II, Trivandrum,
with petty charge No. 44/72 of Vanchi-
yoor Police Station under Section 38(2),
47 and 52 of the same Act. The Magis-
trate remanded hum to Fudicial Custody
in Central Jail, Trivandivm with dire-
ctron to produce him before Court at
11.00 hours on the 26ih, May, 1972,

So, he might have been produced al-
ready.

13 27 hrs.

DISCUSSION RE STEEP FALL IN
PRICES OF AGRICULTURAL
COMMODITIES IN KERALA

AND OTHER STATES ON
WEST COAST OF INDIA

MR. SPEAKER : Mr. Unnikrishnan—
absent. Mr. Chandrappan. You will all
have another hour extrn for this subject;
more than the normal time.

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : Mr. Speaker, Sir, while speaking
on the very sersous problem of steeply falling
prices of agricultural commodities in Kerals
and some other States on jhc"western coast,
1 wish to point out that the most importent
of them is the [l in the price of covonut.
As it it kaown to evyone, in Kenla
the mogt agricultural crop which
determines the economy in thet Blai# is the
coconut. For the last ope yéak of a little



